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happy that many countrics of the
Organisation of Islamic Courtries have
agreed that the question of Kashmir is
not a qucstion in the interest of the
Muslims. Therefore, Pakistan should
refrain - from  doing  all  these  things.
Through you, Madam, I demand that
Pakistan should vacatc the Pok becausc
they have no right to have their forces in
Azad Kashmir and Pok Should be
liberated from Pakistan.

Thank you, Madam.

Re. Hoisting of National Flag at Hubli
(Karnataka) Leading to Communal
Tension.

SHRI VAYALAR RAVI (Kcrala):
Madam Dcputy Chairperson, 1 rise on an
important issuc of respect to the National
Flag. The National Flag is sacred for
cvery citizen of this counry. 1t symbolised
the unity and integrity of the nation.

Madam, we remember the days when
Pandit Jawaharlal Nchru hoisted the
National Flag at the Red Fort for the first
time in 1947. The National Flag
symbolises the aspirations of the pcople,
the freedom of the nation, the joy of a
frcc  country. Unfortunately, today,
ccrtain political elements or communal
elements are using our National Flag for
their communal ends, for thier political
and communal gains. It happcened
yesterday, thc Independence Day, at
Hubli in Karnataka where . a group of
people tried to forcibly enter a disputed
arca, and tricd to hoist thc National Flag
which rcsulted in police firing. And,
naturally, thcy must answer for the death
of these innocent pcople because they are
responsible for it.

Madam, I would like to mention on
this occasion that in 1947, the same
people, who have no respect for the
National Flag or respect for national
unity, butchered people on the strects of
Calcutta where Mabatmaji had to walk
on the streets of Calcutta to pacify the
people, and prevent the-c communal
riots. The samc clements, the same
people want to get the same political and
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communal benefit by creating a situation
in the southern parts of this country.

Madam by demolishing the Babri
Masjid, thcy created a havoc in this
nation, and even people in the
neighbouring countries also paid the price
for what happened in Babri Masjid. And
they could not make any capital out of
that. Now, they think that they can darg
this whole communal issue into the
southern parts of the country, and create
a communal division and communal clash
and communal conflict in the southern
parts of the the countzy, and they do not
want to allow the pople to live in peace
there.

Madam, on this occasion, in this august
House, 1 want to mention that the
National Flag represents that national
unity, the National Flag represents the
integrity of the nation. But these people
are insulting the National Flag, insulting
the people of this country by using the
National Flag for their communal ¢ads,
And this should be prevented.

Madam, I want to point out onc more
thing. When we became a free country,
some partriots: moved towards Goa for
the liberation of Goa, hoisting the
National Flag. Some partriots moved to
Mahe, having the National Flag in their
hands. They said, “These foreign
elements should leav: jhe soil of India.”
Against the foreign elements who
established a colony in India, they used
the National Flag, and marched towards
Goa and Mahe. But, today, we can see
the people, who butchered the poor,
innocent minorities on the streets of
Calcutta, the same people using the
National Flag to create the same tension,
the same communal conflict and hatred.
This has to be condemned by all the
people of this country. Allow, us, the
people who comc irom the southern parts
of the country, from Kerala and
Karnataka and Andhra and Tamil Nadu,
to live in peace. Don’t try this comununal
game in the South for your political
gains. And 1 appeal that this House must
express its anger and dissatisfaction over
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this insulting of the National Flag. Thank
you, Madam.

THE DEPUTY CHAIRMAN: | have
many names here—Mr. B.K. Hariprasad,
Mr. Jagmohan, Mr. Sassh Pradhan, Mr.
P. Upendef, Mrs. Jayanmhi Natarajan,
and Miss Saroj Khaparde. Now, Mr,
Hariprasad.

SHRI B.K. HARIPRASAD
(Karnataka): Thank you, Madam Deputy
Chairperson. Madam, 1 rise to draw the
attention of the Govrnment and this
august House to the issue of whipping up
of communal passions by the Hindu
fundamentalist outfits like the RSS and
the banncd Bajrang Dal, throuoh their
political outfit known as the Bharatiya
Janata Party, of late known as the**
They are trying to achieve their goal
through provoking the emotions of the
people in different ways.

Madam, it is a tragedy. The death of
five persons when police opened fire to
quell the mob that was persisting with its
demand to hoist the National Flag at a
disputed place in Hubli on Monday has
cast a pall of gioom on the Independence
Day in Karnataka, particularly in Hubli
and Dharwar.

Equally tragic 1s the fact that a
misperceived concept of  patriotism,
bordering on fanatacism, has proved
morg lethal than the police ballets to
thesg. who were made to pay with their
lives..

’I’iiis is not an isolated incident, but a
caleflated political gimmick resorted to
by ﬂis.B.J.P. and its communal arms like
the BS.S. and the Bajrang Dal. It was
not ‘their partriotic fervour or respect 1o
the National Tricolour, but it was sheer
politicdl  opportunism  which  had
prompted them to commit this heinous
deed. They were totally exposed in the
North after the Ayodhya tragedy. The
people of the North have taught them a
good lesssion by sending them to the
right place. Now, they are trying their
hand in the South in a different wayv.

It is now for the Southern people to
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expose these pscudo-Hindus who are
trying to cash in on this issue. It is for the
Southern people to expose them though
the ballot.

Here, 1 would like to caution the
Government that they should not
consider this as a stray incident. The
Constitution has guzrante~d freedom of
faith and worship and it cannot be taken
away by this sort of intimidating action
by these so-called protectors of
Hinduism. If the fear in the minds of the
minouty community is not removed in
time, it may turn into hatred and
mistrust, which are the feedstocks for the
wilitant outfits to bromote their faith.

Madam, as has been reperted in the
newspapers, the pople of Karnataka did
not respond to the bandh call given by
the B.JP. It is very clear from the
‘Indian Express' that some of the top
leaders were waiting to get arrested, with
hardly ten people. Nobody responded to
the call given by these pseudo-patriotic,
communal, people. When they failed in
mobilising the people of Karnataka, they
went to get the top leaders from different
parts of the country. They somehow
sneaked into the Siate and landed in
Hubli 10 disturb the peace there, to
create communal disturbance. The people
of Hubli and Dharwar who were known
for their culture and their sober attitude
were shocked to sce the attempt made by
these pseudo-Hindus and pscudopatriots
who had gathered there to disturb the
peace.

Before concluding, I would like to
»oint out that the police could have
avoided the firing. They could have
resoited 10 some other method. It is very
unfortunate that seme people are trying
to cash in on this to serve their political
ends. Thank you.

SHRI JAGMOHAN (Nominated):
Madam, it is highly unfortunatc that six
persons have lost their lives and many
others have been injured. The point
which I would like to raise is whether the
Administration could not control the
situation withsut resorting to this sort of
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firing. However, if the firing had to be
resorted to, the question is whether the
casualty figure could have been kept to
the minimum.

The second point is, if the curfew was
already there, how did the crowd gather
there? If the crowd had gathcred in aa
area which is oufside thc arca where
curfew had been imposed, it is a failure
of Intelligence. This aspect needs to be
looked into. I would suggest that the
hon. Home Minister may obtain
information  from the  Karnataka
Government and comec forward with a
statement which may indicate whether
there had been any adminstrative failure
in this regard. This point needs to be
clarified.

The other point which I wanted to
mention when I raised my hand eailier
was in regard to what Mr. Sibtey Razi
had said. If you permit me, I would just
say a word. While associating myself with
the point made by the distinguished hon.
Member, Mr. Sibtey Razi, I would like to
point out that Mrs. Benazir Bhutto has
been going to ‘Azad Kashmir and
making statements. Only ten days ago
she went there and made a very
objectionable speech inciting communal
passion. If we consider this as highly
objectionable, would the Governmeni of
India lodge a protest against such
statements where they are inciting the
citizens of another country to revolt
against their own country on cominunal
grounds?

This is the point which I wanted to
add. Thank you very much.

THE DEPUTY CHAIRMAN: 1 am
sorry I missed your name.

After Mr. Sibtey Razi, 1 should have
called you.

SHRI JAGMOHAN: Thanks a lot.

st Wty Wam (wRwy): &% g d=m f
gaell 3 o ¥o w9 & R gen, SeF W A
FoN TEA {1 W WA & fauw F w4
foFet 7@ B Y WA WE R T oun
T A W OFRAY A W F T wwm
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T F A 1 AR Fom e :
¥ foau wa e B ofte R s @ @ M
e & T o R FF 0 REE GO wERen
A TAE 2 (FEGH) ¥, 9 @ @a g
(FauM) B W R WA Y, B W W
T FA ¥ (aER) T R F e g
e w o = & R R e
W (FEgF) WA I8 for oledwm
o (SHANE)

ot oo %o gl SoTETEe ¥ €2 ¥
IR el (saau) Why should he go to
Bangalore? Let him go to Nagpur and
hoist the flag over the RSS
Headquarters.....(Interruptions) It is very
unfortunate, Madam. Mr.Sikander Bakht
should have gone to Nagpur and hoist the
flag over the RSS Headquarters. Why
should he choose to go Bangalore? It is
unfortunate. (Interruptions)

It is a disputed area.

sft vt yuR: fowRs e W @ waee
AN B (TARA)

3t sfi-F ghomE: 100 v F e T
Y, 309 &7 9% a9 @ w7

Mo g Mo A (1) 3% 7
7 &2

sft e T gREATE: Wem € ST S
fom ¥ & & Y w0 e 92 (FmEEW)
FAE F s ¥ fFn @17 (Sgaam)

st wge we gmalel (ReR): weky,
A A S wE A FE © ¢ o 3w
S &1 AG T & F eMEN? AR @4
e # 4?7 smenm-wme W YeFae W fadw
%27 fom &0 W e W RRM A 2
W T eT? 3w SR A W e as
& (=a|dm)

o wlw wum: e W @ ¥
(=@aR)

oft ge- uR- sggenirn: 3§ R W@ wEn
T oam ®, fem ¥ oW AW o @



309 References

(STAGM) AR § ARe THe T F FEHN
@ WE 3 TN 2, ¢ ) faom e emed
F . (THETA)

SHRI SURESH KALMADI

(Maharashtra): Hundreds were injured
because of this...... (interruptions)

THE DEPUTY CHAIRMAN: I have

some more names on this.

Y TYA SN, 9 IO A FE &, M
31‘@.

semething?

o whwr s T A FW ¥ oI IOV
& A W R QU A R, ' e |
9] TE A (SEEE)

st T TR rgEEfeEn: TR ¥
amal | oM FF @ AE o €, sm e
@il dsd ¥ (sm@aw) W kT
(Fmaum) ¥ e o wed ¥ o g g A
AAEIER W e TR (SHEAH)

sht @iy waT: oy wH Y (TERUA)
suawafa: s

SHRI P. UPENDRA (Andhra
Pradesh): Madam, it is very unfortunate
that five innocent lives have been lost,
particularly on an issuc surrounding the
national flag on the day of the
Independence Day celerbations. 1 can
understand the anxiety of the Karnataka
Government to maintain communal peace
and harmony. [ do wish that this
contentious issuc was settled so that there
would not be any scope for communal
tension in future. It is very unfortunate
that such an incident has occurred. 1 do
not know what preventive steps were
taken, because the newspaper reports do
not indicatc that other measurcs were
uscd for dispersing the crowd before
starting thc firing. If thcre was any
cxcessive usc of force lcading to deaths,
that should be investigated. 1 wish thc
Home Minister should come bhefore the
Housc and tell us what has recally
happcned therc and who arc responsible
for this incident and what sicps the
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Karnataka Government is taking to settle
the issue once and for all.

MISS SARDJ KHAPARDE
(Maharashtra): It is very unfortunate that

_six persons have lost their lives and

hundreds of people were injured in the
firing on the issue of hoisting the national
flag.

Madam, the National flag is not to
divide the people but to unite the people.
Therefore, I would like to associate
myself with the sentiments expressed by
Shri Vayalar Ravi, Hariprasad Ji and
Jagmohan Ji.

SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu): I would like to associate
myself with what Mr. Ravi said just now.
Yesterday we celeberated . the 48th
anniversary of our Independence. For 48
years none of the BJP national leaders
had the urge to hoist the national flat at
Hubli. It is only after the people of North
India gave them a resounding verdict
after the shameful Ayodhya incident that
the urge to raise the national flag at
Hubli has come about in the mind of the
BJP national leaders. Nobody went and
attended the local flag raising ceremony
at the proper official ceremony held in
Hubli. This is a simste: design to spread
the shameful and disintegrating message
of the BJP to the southern part of thc
country.

I would like to draw thc attention of
the House to the fact that this is a much
larger conspiracy. They are dragging into
it not only the national flag, but every
religious institution totally violating the
Constitution. This they have done in
Karnataka. In Pondicherry and in Tamil
Nadu churches are now the target of the
attack of the BJP cadre. They are trying
to take-over all church which have been
places of worship for hundreds of years,
saying that originally temples existed at
those places.

Madam, the BJP should be told that in
the name of patriotism: and in the name
of. religion what pricc the country has
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paid. Today they are talking about the
national flag. The amount that the
national pride has _suffered
internationally, the great scars that have
occurred to the national conscience, to
the fabric of the national socicty after the
shameful demolition of Babri Masjid at
Ayodhya is something which will take
centuries to repair. 1 plead with the
leaders of the BJP to let us live in peace
in tile south of the country. For centuries
we lived in peace and harmony and we
will not fall a prey to the shameful
designs of the BJP trying to divide our
peoplc on the ground of rcligion. If they
are so conscious of the national flag, let
them hoist it at the offices of:the RSS
and Bajrang Dal. Let -them. hoist thc
national flag in each one of: their houscs
and then worry about Hoisting the
national flag in the Indira Maidan where
people of a particular community
gathcred to worship.

I would like the Home Minister to
come with a statement, not on these
incidents, because the whole country and
the whole world know what happcned.
The BIJP tried to make an incident therc
and they failed shamefully and five lives
have been lost in the process. But 1
would like the hon. Minister to comie out
with a statcment about the attempt and
designs of the BIP and other cadres of
spreading communal disaffection
throughout South India and trying to
engincer riots during the festival times
and to take over the places «f worship
belonging  to  religions  other  than
Hinduism. This statement we have to
come forward with so that the country
can be prepared against the nefarious
designs of the BJP:..

R age Mo T (Ioiek):  InEwid
ST WA, # S8 e g e S s
@é%ﬁ?m%m@%l@mmﬁ
il T e 2 A g, svd-sndl s
S w9 RF T it e TR
o e R D ww @R,
ofGEM 1 T e R o S U g e
W TE IA SEH F g o, IR ¥ aeEn
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730 3R IR ¥ TR ' TR ¥ &
vu ¥ A ) T W Y, gEnE W S &
T O TE I € o D wiedia &
WfeE o w TR ¥ g ¥ s, 3 dn
R W W TN TR %07 W FEh
qu W A o) wER S G @ FH 98 |
W od DA A wE s e
W R g A gas AR
F swER R Yo fr fae T e
e ¥ M I§H A I IRG devar § o
W ool FH i 3w B T W&t @ wEen
4R FEES H o T AR T R O e
o 3 e g AR A A R
T ofE W T | L@ W E T
o Fw TR R ¥ 9 W R 2w §
I I B e IE e WS F, 58 R A
¢ Wt o 9N g o ok Ym A # aw
T A R 3 g of 1 = D of e e
TR S Y o IR 3 W o e 3 ol
aw w Why should we unncccssarlly
give undue advantage? ﬁfﬂ{ﬁiﬁ!
IR 98 R e I IRE T e
S S 3 FEN ¢ AW F W ey Qg
¥u F%9 & ) geeh f agn a9 ew dA
Bl B oA A o R @ R
o o AR A W R R e A
T g I TR HReH geRs @i o,
w§ W R wing heer o T w9 A
N Haw FT @ A, Fod 3 TN @ W I
T R iR ws a1 et AT A o
wn eEn 0, @ P % w N
“A | IR e U HEN 9 W T | §RA
Fgl & TIR AP B TR RS Tk IR
WY R Em AR A W™
T W S eEEH F ) /E - I A
¥ fom 3w RS @@ W W T | SR oy 2
& o off f R S fram T R I W
¥ 3% 3o e F o O @ uw od s
Y ¥ I s s & e g ok
A 3-SR | e Tges W@
¥ g o 9% wgd ¥ 9 9@ = A few
TR N R W T T 4 Yo e
e o ¥, ¥ TR wQ * forg W A
R AW @ G R G S



313 Referencey

® ¥ e ¥ o o A =R e @
B 78l | 92 38 9N K@ A Fa
w T w ¢ f quen™ & gn &
faers & &) ¥ w@ W fefige wus wA
W ¥z w sk @ we ¥ wouskre o
TR 3 T oW ey o g, 9R R
# aR wa @ F T fom A ¥
FPA-TFEE A R R T W
dfedee T a9 41 o wS o 9" W
o wE ) AR AeFede TA W T WO
W F 1 Aew, § 9@ 0% ARE g ¥E IS
e o W W}, w g e W
t o o R Y oW A oERA ¥ W
9%y & W', TN B ¥ e, 98 TG T
# 2, A JuEe ¥ R o8 WE I %,
R S | Ik I I wF Wil ¢
Ffw S W R ¥ oww R e
e o A 2 e qEeme & f
¢ Yeifefe § gEcl-urers & R ot ¥
B FpE F W W R 9 W
SEA-T-FRTH o) fafn s aR W A W

# & I, o GuER & Geeed udage
R A g W AW A B T W B
g% 21 ouH TEem W & AW W W &

sft Tty waM: ARkEl.. (SEUH) Yo
@ ¥ dn.. (sEW®) oM g
g R (sEaH)

e e e AR Azw, 39k A% @ A
R i il A W TR W PR Ad
g B TuH Ay F, I FW TNE F
© oW, IO IR e A Fh TR AR W
fafeen Y& g3 50 Yorm & onah =@ W
Td @ N HW ag 17-18 gEE e
I W g W R IH a F fem
FH T P T T R e, v e
@ T D ¥ e g A I P v A
AT T g A, W FH fewem & fow
W% e AR F e R W
R R W Fred FA R, AfF afem ot
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# S sorr Ak I W wwE ww O
g § 6 @ A e o WA
T oA S W |

Jqmumafy TR G, @ A3 WEu

et @n%im@gaéﬂ.ﬁaﬁmwué
R § e T § R R e T
TR I A W A 9 e E A

e Y ol 7 W ww 1 A = Ve
o foan ¥ ) 32N w4 PR wwe @ fen
i o SR | W@ fae T wfEEE
oo T, WRx-afeg W fae T AR e 2
o % am Y w0 wm, e e W@
Fa Fm dedode W@} udEm, g w2
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v qEend # A w ) fed s
“EmaE N E DY AN ¥ wm, W
@ % A ¥ A w= A da

SHRI S. AUSTIN (Tamil Nadu):
Madam, on behalf of the AIADMK
party, 1 associate myself with the
sentiments expressed by the thc hon,
Member. 1 would plead with all the
partics, especially with the BIP, to
«afeguard the religious harmony in our
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country. 1 anf very happy that so far the
South had been very peaceful on the
communal situation. It should not be
affected and I request the Government to
take appropriate action in this matter.
Thank you, Madam.

SHRI JAGESH DESAL: Madam
Deputy Chairperson, I want to raise a
very important issue. (Interruptions).

THE DEPUTY CHAIRMAN: Mr.
Desai, Mrs. Alva wants to refer to the
earlier issue because she comes from
Karnataka.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI MARGARET
ALVA): Madam, I am just wanting to
say that we have been in touch with the
Government of Karnataka. What has
been said here is of great concern to all
of us. We do not want any kind of
communal distrubance to be created. We
know that there are politcal motives
behind various things. But all that we are
interested in is the. maintaining of peace
in Hubli and other places. I would asure
the House that thc Home Ministry is in
touch with the State Governemnt. We
are in very close touch to see that no
further escalation of the tension is
created by anybody. People have' died
and I think that there is no cxcuse for
anybody to destroy life and to create
tension where therce isn’t. The National
Flag is a symbol of unity and national
pride. I believe that on a day like the
Independence Day, it should be used to
bring people together and to express
solidarity in our country and not to crcatc
communal tension. Therefore, 1 would
like to assure the Members that we will
be in touch with the State Government.
The Staie Government is committed to
maintaining peacc and law and order at
any cost. Therefore, there is no need for
concern. We are all committed to peacc
and harmony.

Re. Need to Ensure Availability of
Medicines in C.G.H.S. Dispcnsaries

SHRI JAGESH DESAl (Maharashtra):
Madam, 1 want to raise a very imporiant
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issue regarding the Central Government
Health Scheme and its dispensaries.
Many dispensaries  throughout the
country, especially, in Delhi—in South
Avenue, North Avenue and other
Places—arc established. And on the
precription of an authorised medical
officer they were issuing medicines. If the
Medicines were not available in the
dispensaries, then they had to indent for
them, and within 24 hours they were
supplying the medicines. Unfortunately,
Madam, when my wife went to the South
Avenue Dispensary, she was told, “Only
the medicines which are available will be
issued and the remaining you have to
purchase from outside and then
reimbursement will made. But in the
Annexe, probably, they may be
available.” So, I personally went to the
Annexe and met the doctor and I was
told, “The same situation exists here”.
Madam, not only Members of Parliament
but thousands of Government employees
also are bhaving this, what you call,
benefit of the scheme. There are Class IV
cmployees also. If the patient is a heart
patient, then monthly he requires
medicines worth Rs. 3,000 How can a
Class IV employce afford that? Madam, I
want that the Government should
immediately rescind its Order and the
medicines which are not available must
be indented and given to the persons
concerned the ncxt day or within 48
hours. Otherwise, the Class-1V
employecs and others will find it difficult
to purchase them outside. I do not know
thc reason, why this scheme has bcen
altered in this manner. Madam, 1 want
that the Health Minister should come and
make a statement or that the Minister of
Parliamentary Affairs must take up this
issue with him and the scheme of identing
and providing medicines within 48 hours
or whatever period was there one month
ago should be restored. The medicines
which are not available must be indented.

SHRI G. SWAMINATHAN: (Tamil
Nadu) There is no Parliamentary Affairs
Minister here. Madam, You have already



